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Exphmion of India Pistons Limited

86Y2 SHRI DEVINDER SINGH
GARCHA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Monopolies and
Restrictive Trade Practices Comnus-
sion has cleared the expansion
proposals of India Pistons Limited
stipulating certain conditions regard-
mng dilution of equity holding and 15
per cent export obhgation; and

(b) whether these recommendatinng
have been received Ly the Govern
ment and some action taken 1n this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR] BEDA-
BRATA BARUA): (a) and (b). The
Commussion has submutted its report
on these proposals recommending ap-
proval subject to certain conditions
regarding dilution of equity-holding
and export obligation of 15 per cent
in the fifth year. These recommenda-
tions are under consideration of the
Government,
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Complaints against the dsitributors of
India Tube Company for Northera
India with MRTP Commisthin

8674. SHRI BISWANARAYAN
SHASTRI: Will the Minicter of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether complaints have been
lodged with the Monupolies and
Restnictive Trade Practices Commis~
sion against the distributors of India
Tube Company for Northern India as
well as against the Company; and

(b) if so, the action taken thelim?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b), Yes,
Sir.

On 3rd November, 1972, Delhi Pipe
Dealers Association fileq a complaint
before the Commission alleging that
the Indian Tube Co. Lid. and jts 3
distributors in the Northern India
Region were indulging in certain res-
trictive Trade Practices. As requir=-
ed by section 11 of the M.R.T.P. Act,
1969, the Commission referred the
matter to its Director of Investiga-
tion for preliminary investigation and
report. In his report, the Director of
Investigation completely exonerated
the Indian Tube Company Ltd. from
the allegations of indulging in any
restrictive trade practices, but he
found that the three distributors in
Northern India Region were indulg-
ing in certain restrictive trade prac-
ticess. On 8th January, 1974, the
Commission initiated an inquiry and
issued Notice under Regulation 7 of
the Restrictive Trade Practices (En-
quiry) Regulations, 1970, to Indian
Tube Company Ltd. and its three
distributors. The Indian Tube Com-
pany was made a party as it was the
producer of goods in respect of which
the restrictive trade practices were
alleged to exist and in any Scheme of

dis_t;'ibution which might ultimately
be framed, its presence would be,
required. Itg presence was also

necessary because there were allega-
tigns against some  of its officers.
During the pendency of the inquiry
the three distributors filed an applica-
tion under Section 37(2) of the
Monopolies & Restrictive Trade Prac-
tices Act on the 18th March, 1974 for
the approval of the Commission to
the Scheme of the distribution pro-
posed by them which according to the
distributors would eliminate the res-
trictive trade practices complained of.
The Indian Tube Company Ltd.
agreed to supervise the implementa-
tion of the scheme. The Commission
by its Order dated 1lth April, 1974
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held that the Scheme did ensure that
the trade practices would no longer
be prejudicial to the public interest
and it was not r1ecessary to go through
an enquiry under Section 37 (1) and
to make an Order thereoa. The
Commission accordingly approved the
Scheme and permit. it to be imple-
mented with effect from 1st May,
1974,

Rural Engineering Survey in West
Bengal

8675. SHRI S. N. SINGH DEO: Will
the Minister of IRRIGATION AND
POWER. be pleased to state:

(a) whether any rural engineering
survey has been undertaken in West
Bengal during the last three years;

(b) if so, total amount sanctioned
and the finding of this rural engi-
neering survey during the last three

years; and

(c) name of the villages covered by
the survey up-to-date, district-wice
and year-wise? '

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
(SHRI SIDDHESHWAR
PRASAD): (a) The Rural Engineer-
ing Surveys scheme was sanctioned
for West Bengal in October, 1971 and

"the field surveys work commenced in

1972-73,

(b). The total amount of grant-
in-aid released to the State Govern-
ment for this work during the last
three years was Rs. 28.28 lakhs, The
villige-wise engineering SUrveys and
soil surveys have been taken up
of Midnapore and
Purulia, The engineering surveys
have been completed in 456 villages
and soil surveys in 303 villages in
these districts. '

(¢) The names of villageg cover-
ed, district-wise . ang year-wise by





